
^ CENTRAL ADMINISTCATIVa: TRIBUNAL

LUq̂ NOl'f BENCH LUCKNOW

O.A. NOt 9/2005 DATSD: 12>1.2005.

HON'BLE SHRI SHANKER RAJU ^!EMBER(J)

HON*BLS SHRI S«P» ARYA MEHB.ER(jQ

A li  Zafar Husain, son o f  Atihar Husain, Resident o f  
Quarter No, A- 52, D-40- Quarter Railway Colony, Alanibagh, 
LucKnov/. Permanent resid en t o f  574, Dariyabad, Allaiisbad*

« • « . .Applicant*

BY ADVOCATE Shri Sampurnanand,

VERSUS

1« Union o f  India through i t s  General Manager, »
M inistry o f  Railv;ay# Ifev; D elh i.

2* Deputy C hief Engineer/T .P. Northern Railway, Baroda 
House, New D elh i.

3* Executive Engineer, Thermit P ortion  Plant (TPP)
Northern Railway, Charbagh, LucXnow.

4« Shop Superintendent /Tpp Northern Railway, Charbagh,
Lucknow.

. , . , • Respondents.
BY Advocate Shri Bhupendra Singh fo r  Shri N.K. Agarwal*

ORDER (ORAL^

BY HON'BLE SHRI SHANKSR RAJU MEa4BER(J)

*■

Heard counsel fo r  the p a r t ie s .

2* Penalty o f  reinoval in f le c te d  vide order dated 9*9*2003, 

affirm ed in  appeal on 7* 11*2003 and maintained v ide re v is io n a l 

order dated 5*5*2004 i s  a ssa iled .

3* I t  i s  t r i t e  law that a quasi ju d ic ia l  authority  while passing

an order should g ive reasons in  support o f  the orders with 6®n^
\

jx is t i f ic a t io n .



4* Railway Board c ir cu la rs  issued  in  1984-86 and 

re ite ra ted  in  2002 la y  down# in  the l ig h t  o f  d ec is ion  

o f  the Apex Court in  Mahabir Prasad Versus S tate o f  U«P.

AIR 1970 SC 1302 to  pass a d e ta iled  and speaking order.

As tile  order passed are non speaking order, th is  deprives 

the £®>plicant an opportunity to  ex erc ise  e f f e c t iv e ly  ribght 

o f  appeal as w ell as r e v is io n , ThJ.s a lso  brin gs an anti 

th es is  to  transparency in  the orders passed by the respondents 

fo r  which s in ^  qua non i s  fa irn e ss .

5 , A ccordingly keeping in  view theft non speaking orders havt 

jyaSSod̂  O.A. i s  p a r tly  allov/ed* Impugned orders are s e t  aside*

This would e n ta il  reinstatem ent o f  the app licant w ith 

l ib e r t y  to  the respondents to  pass a fresh  ord er . The 

intervening p e r iod  would be operated  as .per the order 

to  be passed. This sh all be done w ithin  a p er iod  o f  2 

months from the date o f  r e c e ip t  o f  copy o f  th is  order.

No c o s ts .

(s.p. ARYA) (SHMJKER RAJU)

MEMBBR(A) MSMBER(J)

HLS/


